
57 Written Answers [5  DEC.   1995] to Questions 58 

(d) the concerned State Electricity 
Board is the deciding authority. 
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Excise duty evasion by Reliance Industries 

772. SHRI O.P. KOHLI: Will the 
Minister of FINANCE be pleased to 
refer to the answer to Starred Question 
508 given in Rajya Sabha on the 3rd 
May, 1994 and State: 

(a) the details of progress made in the 
case at Serial No. 3 of the statement 
annexed to the question under reference; 

(b) the progress made in regard to the 
other cases stated in the said statement; 

 
(c) the action taken by Government 

thereon; 

(d) whether Central Excise and 
Customs Adjudicating Tribunal is taking 
unduly long periods in finalising the 
cases; 

(e) if so, steps taken by Government; 

and 

(f) the number of cases pending with 
CEGAT as on date; since when are they 
pending with it and by what time are 
these likely to be finalised? 

THE MINISTER OF STATE 
IN THE MINISTRY OF FINANCE 
(SHRI M.V. CHANDRASHEKHAR 
MURTHY) (a) In the case referred to in 
the question a demand for Rs. 1.09 
crores was confirmed vide adjudicating 
order dated 25.5.1993. A penalty of Rs. 
25 lakhs and a fine of Rs. 10 lakhs in lieu 
of confiscation of plant and machinery 
were imposed on M/S Reliance Industries 
Ltd. (RIL). M/s RIL have deposited Rs. 
10 lakhs and executed a Bank guarantee 
for Rs. 25 lakh in terms of stay order 
passed by Customs, Excise and Gold 
(Control) Appellate Tribunal (CEGAT). 
The appeal is still pending before the 
Tribunal. 

(b) and (c) Information is given in the 
enclosed statement (See below). 

(d) to (f) 52,366 appeals were pending 
with CEGAT as on 1.11.1995 and the 
oldest case pertains to year 1976. To 
reduce the number of pending cases, 
vacant posts of Members arc being filled 
up and legislative change for expediting 
disposal has been introduced as per the 
Finance Act, 1995. However, no time 
frame can be laid regarding finalisation of 
the cases as old cases are pending mainly 
due to stay granted by the courts. 


